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Therefore, I request you to
of Bar Association to take all steps for cond
Adalat for settlement of
information in the above
Saturday through e-mail
submission to the Hon,ble A.p.

Copy to

AII the Judicial Officers in the

k D.r.s.A.,

information.

Members

ing Special Lok
and fumish the

every working

for onrvard

.G,, Eluru.
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Yours sihcercly,


